
CENTRAL AWIINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

N..l1.A.491 of 1995 
0.14.1376 of 1997 

Present 	Hon'Ile Mr.)jstjce S.N.Malljck, Vice-.Chairman. 

Hon'ile Mr.B.P.Singht Ami.nistrative (vlerràer. 

KAUSAL KISH'ORC PRASAD 

UNION QF INDIA & ORS. 

For the applicant 	f.Samir Chosh, ceunsel. 

For the respondents; tlrs.Uma Sanyal, counsel. 

HearS on ; 3.11.1998 	 Orler on ; 3,11.1998 

ORDER 

S.N.fallick, V.C. 

We havh hearS the ll.c•unsel appearing for the applicant 

ani the ld,csunsol for the responlents in respect of 

11.14.491 of 1998. 

The csnnectel 0.14. No.1376 of 1997 was fjl6l by the 

applicant on 5.12.1997 against the erler of termination of 

service SateS 20.11.1997 passeS against him by the respenllnt-

authority. 

Almittellys no appeal was fileS against the alove 

orler of termination by the applicant lefore filing the 

instant G.A. It is also unlisputel that an appeal against 

the said orler of termination has been preferrel by the 

applicant to the appellate authority on 8th Septeires 1998, 

It Is sulmittel by 11r3.Uma Slmnyal, the lS.caunsel for the 

responlents, that this appeal has not been fileS through 
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prOper channel. Be that as itmay, VC.Samir Chesh's contant.n 

is that in View of this defect, he has been instructel by 

his cl..ent to withdraw this application, only with a directjn 

to the respondent—authorities to dispose of the appeal. 

4. 	This is q.iite a reaeonaIle prayer. We allow this 

Q.M. to be withdrawn with liberty to the applicant to sue 

afresh on the same causeof action, if so advised. 

.5. 	The applicant is, hmwoverp permitted to file an appeal 

against the order of termination before the appellate auth.—

rity in proper form within three weeks from Pat8. The 

respondent— authorities are directed to dispose of the said 

appeal according to law within eight weeks from the date  of 

receipt of the appeal, after condoning the delay in the 

matter of filing the appeal and shall dispose it of by 

passing a speaking arler, after giving the applicant a 

reasonable opportunity of hearing and the order passed an the 

appeal 8hall be cemnunicated to the applicant within two 

weeks from the data of passing such order. 

6. 	The M.A. also stands disposed of. 

7.. 	No order is made as to costs. 

(S.N.hick) 
Administrative 11em6er 	 Vice— airman 

r. s. 


